ACT No. XVII or 1862.

PassEp BY THE GovERNOR-GENERAL oF InpIA 1N CouNcir.

( Received the assent of the Governor-General on the 1st May 1862.)

An Act to repeal certain Regulations and Acts relating to Crvminal Law and
Procecure.

Waereas by Act XLV of 1860 a Penal Code has been prescribed for
British India, and the said Code came into operation on
the 1st day of January 1862 ; and whereas by Act XXV
of 1861 a Code of Procedure is provided for the Courts of Criminal Judicature
not established by Royal Charter, and the said Code likewise came into opera-
tion on the 1st day of January 1862 in the Presidencies of Bengal, Madras, and
Bombay, and was at the same time, or has since been, or hereafter may be ex-
tended to other parts of British India ; and whereas it is expedient to repeal, in
the manner hereinafter provided, certain Regulations and Acts relating to Cri-
minal Law and Procedure ; It is enacted as follows :—

Preamble.

I. 'The several Regulations and Acts set forth in the Schedule hereunto

annexed, so far as they provide for the punishment of

Repesl of Regulations Offences, shall be held to have been and are hereby repealed

v puégfmeﬂiogfi?efme?r from the 1st day of January 1862 in the Presidencies

of Bengal, Madras, and Bombay, and in the other parts of

Bntlsh India, in which such Regulations and Acts or any of them were in force

on the said 1st day of January 1862, except in so far as they repeal the whole

or any part of any other Regulation or Act, and except as

Exception. -~ to any offence committed before the said 1st day of
January 1862.

II. To the extent expressed in the Schedule annexed to this Act, the
Rojeal of egulations Regulations and Acts set forth therein, which are‘ not
and Acst,:ctliztgg’ rggealep(}mi}s’ repealed by the last preceding Section, shall, except in so
where Code of Criminal far as they repeal the whole or any part of any other
Procedure came into oper- R . .
aion on 1t Jumumy Regulation or Act, and except as to any offence commit-
1802 ted before the said 1st day of January 1862, be held to
have been and are hereby repealed from the said date in the Presidencies of
Bengal, Madras, and Bombay, and in the other parts of British India in which
such Regulations and Actscor any of them were in force on the said st day of

January

~Price S1x Axyas




ACT No. XVII or 1862.

January 1862, and in which the said Code of Criminal Procedure came into
operation on such date.

ITI. To the extent expressed in the Schedule annexed to this Act, the
Regulations and Acts set forth therein, which are not

Hepeal of the same Re- = . . . .
gulations and Acts in repealed by Section I of this Act, and which were in force

places  where the Code

of Criminal Procedwe on the said 1st day of January 1862, in any part of Brit-
o on i“hi&’;}’ ish India in which the said Code of Criminal Procedure
1902 did not come into operation on the said 1st day of Janu-
ary 1862, shall, except in so faras they repeal the whole or any part of any
other Regulation or Act, and except as to any offence committed before the date
on which the said Code shall have been or shall hereafter be extended to such
part of British India, be held to have been or shall be repealed in such part of
British India from the date on which the said Code shall have been or shall be

g0 extended thereto.

IV. 1In the investigation and trial of offences committed before the said
Procedure and powers i 1St day of January 1862, the Criminal Courts of the several
the Investigation and peial grades and the Officers of Police shall, after the passing
1st January 1862. of this Act, be guided by the provisions of the Code of Cri-
minal Procedure, so far as the same can be applied, wherever the said Code
shall be in operation at the time of such investigation or trial ; and for the trial
and punishment of such offences such Courts shall exercise the jurisdiction and
powers vested in them under the said Code of Criminal Procedure, provided
that no person convicted of any such offence shall be liable to any other punish- .
ment than that to which he would have been liable had he been convicted of
such offence before the said 1st day of January 1862, and that no such person,
who shall claim the same, shall be deprived of any right of appeal or reference
to a Sudder Court which he would have enjoyed had the trial been held under
any of the Regulations or Acts hereby repealed.

V. In any part of British India to which the Code of Criminal Procedure
Procedure in the inves-  ghall he extended after the passing of this Act, the said

tigation and trial in places

to_ which the Code of Ori-  Code shall, subject to the provisi i
to_ which the Cods of Drt- , ) provisions of the last preceding

ed after passing of this Act,  Section, be followed in the investigation and trial of any
of offences committed be~

fove date of extension. offences committed before the date of such extension.

V1. No sentence passed before the passing of this Act for any offence
Saving of certain_son. WHich shall have been committed before the 1st- day of
nces possed for offences  Fapyuary 1862 (or whenever the said Code of Criminal Pro-
somiitted  Lefore Code  of J
Uriminal Procedure . cune ooy ghall not have been extended to any place in Brit-
into operation, by reason )

only of the procedure of jgly - Tpdia on the said 1st day of January 1862, then before
that Code laving  been Y Ve J I
followed, .

the date on which the said Code shall have been extended
to such
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to such place), shall be liable to be quashed or set aside by reason only of the
procedure in the investigation or trial of any such offence having been wholly
or in part the procedure provided by the said Code of Criminal Procedure-
Provided that, if in any such case it shall appear that the accused party has
been deprived of any right of appeal or reference to a
Sudder Court, which he would have enjoyed had the trial
been held under any of the Regulations or Acts hereby repealed, the Sudder
Court or the highest Court of Criminal Jurisdiction may call for the proceedings
i the case and pass such order thereon as it may deem just and proper.

Proviso,

VII. Nothing in this Act shall affect any sentence or order passed or
Sovine of corain son. MDY proceeding held or any act done previously to the
AVID of certain sen- . . . .
tonces passed, o, befors passing of this Act and in accordance with any Act or
passing of this Act. . .
Regulation repealed by this Act.

SCHEDULE OF REGULATIONS AND ACTS REPEALED.

Referteit(l);:leotro 30 etjgula- Title of Regulation or Act. . | Extent of Repeal.
Act XIII of 1835 ... | The whole Act.
Act XV of 1835 ... | The whole Act.
Act XVIII of 1835 ...1 ... ... | The whole Act.
Act XX of 1835 ... | The whole Act.
Act VI of 1836 ol .. ... | The whole Act.
Act XXX of 1836 ... | The whole Act.
Act XVIII of 1837 ... | .. ... | The whole Act.
Act XXT of 1837 ... | Section IV.
Act XXIIT of 1837 ... ... ... | The whole Act.
Act XXVII of 1837 ... | ... ... | Section XII.
Act XXX of 1837 ... | The whole Act.
Act XXXIIT of 1837 ... | ... ... | The whole Act.
Act XXXVII of 1837 - | ... T ... | The whole Act.
Act 111 of 1838 o ... | The whole Act.
Act IX of 1838 ] e ... 1 The whole Act.
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Reference to Regula-

tion or Act.

Title of Regulation or Act.

Act XXVI of 1838
Act IT of 1889

Act XVIII of 1839
Act XIX of 1839
Act I of 1840

Act TV of 1840

Act V of 1840

Act XTI of 1840

Act XVII of 1841

Act XXI of 1841

Act XXX of 1841

Act XXXT of 1841

Act VIIT of 1842

Act XVIIT of 1842

Extent of Repeal.

An Act for regulating the procedure on
trials referred to the Court of Foujdaree
Adawlut at Madras

An Act for preventing affrays concerning”)
the possession of land, and for providing |
relief in cases of forcible dispossession, ;>
within the Presidency of Fort William |
in Bengal .y

An Act concerning the oaths and declara-
tions of Hindoos and Mahomedans

An Act for the Presidency of Bowbay,
amending the law concerning prisoners
sentenced to labor or solitude }

An Act for amending the proceedings in
appeals before the Courts of Sudder
Dewanny and Nizamut Adawlut in
the Presidency of TFort William in
Bengal

An Act for the better prevention of local
nuisances

An Aet for repressing obstructions to
justice in certain Courts of the East}
India Company

An Act for amending the provisions of the
Bengal Code touching Criminal Appeals,
and the revision of sentences and orders
of Criminal Courts

An  Act for describing in Tegislative)
Acts, with greater certainty and con- |
venience, the Courts of the highest »
]ullsdlctlon in the respective Presi- |
dencies o

An Act for facilitating preliminary in-")
vestigatious of mlmmal cases .con- |
nccfcd with the collection of the b
revenue  within the Presidency of{
Bombay

The whole Act.

' The whole Act.

The whole Act.
The whole Act.

The whole Act.

The whole Act.

Sections IT and I11.
Sections 1T and TI7.

Section II, so much
as was not repeal-
ed by Act X of
1861.

The whole Act.
Section_ 1

The whole Act.

The whole Act,

The whole Act.
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Reference to Regula-

tion or Act.

T —

Title of Regulation or Act,

Extent of Repeal.

Act IV of 1843

Act VIT of 1843

Act XV of 1843

Act XXTV of 1843

Act TIT of 1844

Act XIV of 1844

Act 1T of 1845

Act X of 18;‘;5

An Act for amending the law concern-
ing appeals from Justices of the Peace,
and from Magistrates acting under the
Statute 53 Geo. I11. c. 155.

An Act for abolishing the Provincial’)
Courts of Appeal and Circuit in the
Presidency of Fort Saint George, and
for establishing new Zillah Courts to
perform their functions ; for establishing
Courts constituted according to Regula-
tions I and II, and Regulations VII
and VIIT of 1827, in place of the ex-
isting Civil and Criminal Zillah Courts,
and for extending the civil jurisdiction
of such Courts

TV

-

An Act for the more extensive employ-
ment of Uncovenanted Agency in the

>
Judicial Department. |
: J

.l An Act for better prevention of ’che}>

“crime of dacoity

An Act for legalizing the infliction of
corporal punishment in cases of petty
larceny generally, and when commit-

_ ted by offenders of tender age

An Act for regulating the proceedings of )
the Sudder Courts at Fort William, |

" TFort St. George, Bombay, and at Agra, >
in regard to sentences of transportation |
for Life

An Act for regulating the punishment?
of adultery in the Courts of the East
India Company, in the Territories
subject to the Presidency of Bombay

An Act for empowering Courts to issuel
warrants in cases of failure to serve
SUMMONS J

An Act for the punishment of offences)

nmitted by

e
couvicts sentenced to%

for Nifle

The whole Act.

Sections ~ XXVII,
XXIX, XXX,
XXX1, XXXIT,
XXXIIT, XXXIV,
XXXVILXXXVIT,
XLIXLII,XLIII,

LI, LIV, LV and
LVL

In so far as it relates
to the powers of

Deputy Magis-
trates or Judieial
Officers.

The whole Act.

The whole Act.

The whole Act.

The whole Act.

The whole Act.

The whole Act.

5
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Reference to Regula-

p: 4 o 4 b T Renes
tion or Act. Title of Regulation or Act, Lixtent of Repeal.

o Act XXVII of 1845 ...|An Act for enabling Assistant ’\Iagls R

trates vested with special powers to ,
decide cases under the provisions of The whole Act.

Act IV of 1840

within the Madras Presidency to award »>| The whole Act.

Act XXX of 1845 ...|An Act for enabling Scssion Judges
fines in compensation to injured parties

Act VII of 1846 ...| Au Act regarding the deposit of dict." The whole Act
money for witnesses in petty cases e

Act X of 1847 ... | An Act for amending Act XXX of 1836 ... The whole Act.

Act XX of 1847 ... | An Act for the encouragement of learn-")
ing in the territories sub]ect to the !
Government of the Kast India i ;
Company, by defining and plov1dmo for F Section IV.
the enforcement of the right cal]ed
copyright therein.

Aet T ol 1848 | An Act to regulate the pwwedmfrs 0 | ppe whole rol
certain cases of forgery &ALk,

Act IIT of 1848 ... | An Act for removing doubts as to the})

|~ meaning of the words “thug” and
“ thuggee,” and the expression ‘“ mur-
der by thuggee,” when used in the Acts
of the Council of India

The whole Act.

the taking of Mochulkas or penal The whole Act,

I

)

Act V of 1843 ...|An Act to amend the law regarding
recognizances

Act XTI of 1848 ... | An Act for the punishment of Wandermg} The whole Act.

gangs of thieves and robbers

Act XIX of 1848 ... | An Act for better deflning the law as to
revision of thesentences of subordinate
Criminal Courts in the Presidencies of
Bengal and Madras

The whole Act.

Act IV of 1849 ... { An Act for the safe custody of Criminal) The whole Act
Lunatics oS whole act.
Act XTIV of 1849 An Act to punish ftampering with the
e & o r e q .
Army or Navy } The whole. Act,.
Act VIT of 1850 ... | An Act for better d‘cﬁning the law as to 3| p) s ole Act
the removal of prisoners o f FHEWARIC At
Act XTI of 1850 co L An Aot for pumishing breaches of trast . | The whole Act.,
Avt VT of 1800 oA At for e

The whole Act,

catitution of the value (‘n”‘%

stolen property
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Reference to Regulation
or Act.

Title of Regulation or Act.

Extent of Repeal.

Act XXXVIII of 1850

Act IV of 1851
Act XVI of 1851
Act XXXII of 1852

Act T of 1858

Act VII of 1854

Act X of 1854

Act XII of 1854

Act XV of 1855

Act XVI of 1855
\]\ Of 1&: ))

Act

At Lol 1856

An Act to allow Counsel to all persons
on the trial of offences

An Act for the appointment of Unco-
venanted Deputy Magistrates, and for

- defining the duties of Deputy and
Assistant Magistrates in Bombay

An Act for the trial of receivers of stolen
property

An Act to facilitate the prosecution of
certain Ministerial and Police Officers
for certain criminal acts

An Act for providing in the Presidencies
of Fort St. George and Bombay for
the punishment of males of tender age
for petty thefts

An Act for the apprehension within the)
territories under the Government of the
East India Compauny, of persons charged
with the commission of heinous offences

beyond the limits of the said territories,

and for delivering them wup to justice,
and to provide for the execution of
warrants in places out of the jurisdic-
tion of the authorities issuing them ... )

An Act for regulating the powers of As-
sistauts to Magistrates and of Deputy
Magistrates appointed under Act XV
of 1843

An Act for conferring Criminal juris-
diction upon District Moonsiffs.in the
Presidency of Madras

An Act to amend Regulation III of}
1833 of the Bombay Regulations

An Act to amend the law in force in the
Preside nm of Bombay concerning thez
use of badges )

An Act to amend the law relating &
District Moounsifls in the Pr ledencv of

Fort S¢.. \x\.())f:u

¢+ prevent the gale oy

L R
GOOKE a0 Preiuyes

CYRoInre B

The whole Act.
The whole Act.
The whole Act.
The whole Act.

The whole Act.

So much of the Act
as relates to war-
rants issued other-
wise than under
the provisions of
the said Act.

(| So much of Section T

as recites that the
order passed hy
any Assistant or
Deputy Magistrate
shall be subject to
appeal,. and  Sec-
tions 1I and ITT,

The whole Act.
€

The whole Act.

The whole Act,

Secetion V.

T v demdse A pd
PR wlolc ActL.
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Reference to Regulation

Title of Regulation or Act. E;,(tcnt of Repeal.
or Act. .

Act IT of 18356 ... | An Act to. enable Magistrates and cer-’
' tain other Officers to take cognizance
of certain offences without requiring a
written complaint

Act TV of 1856 ... | An Act to prevent the malicious or Wan-}

The whole Act.

‘hole .
ton destruction of cattle ‘ " The whole Act.
Act XVII of 1856 ..| An Act to provide for the execution of’
criminal process in places out.of the
jurisdiction of the authority issuing
the same .

The whole Act.

(1 So much of Section
XIII as provides
that oflences under
the said Section
shall be dealt with
by the Police Offi-
cers according to
the provisions of
‘ Section XXV Re-
Act IIT of 1857 ... |An Act relating to trespasses by cattle ... 4| gulation XX ~of
1817 of the Ben-
gal Code, Section
XXVII TRegula-
tion XI of 1816 of
the Madras Code,
and Section XLIIT
Regulation XIT of
1827 of the Bom-
bay Code, ‘

Act VII of 1857 ... | An Act for the more extensive employﬂ
ment of Uncovenanted Agency in the
Revenue and Judicial Departments |

Section IV,
in the Presidency of Fort St. George) |

Act XTI of ‘1857 ... | An Act for the prevention, trial, and) .
: ‘| punishment of offences against the | Sections I and II.
State

(| Sections XXII,
XXIII, XXIv,
XXV, XXVI,
XXVII, XX VIIIT,
XXIX, XXX,
XXXI, XXXII,
XXXIILXXX1V,
XXXV, XXXVI,
XXXVII,
XXXVILL,
v XXXNIX XTI, XLT,
il X1 and XTIIT,
and so much of
the Schednle as re-
peals  Clause 1,
; it X1, of Rex
XTI of

Act XXIV of 1859 An Act for the better regulation of the

Police within the territories subject to<
the Presidency of Fort St. George
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Reference to Regulation
or Act.

|

Title of Regulation or Act.

Extent of Repeal.

Act 11T of 1860

Act XVII of 1860

Act XXXV of 1860

Act XXII of 1861

Regulation 1X., 1793

Regulation XIII. 1793...

Regulation XXII.1793...

Regulation VIL 1794 ...

An Actto empower Sessions Judges to
pass sentence in certain cases without
reference to the Sudder Court

An Act to repeal Act 'V of 1858 (for the)
punishment of certain offenders whoi
have escaped from jail, and of persons .
who shall knowingly harbour such {
offenders, and to make certain p10\1-|
sious in lien ther eof) o)

An Act relating to the transportation of?|
convicts

An Act to amend Act 11T of 1857 (1elat-1
ing to trespasses by eattle) e

BENGAL.
[

A Regulation for re-enacting, with alter-
ations and modifications, the Regula-
tions passed by the Governor-General<
in Council, on the 3rd December 1790,
and subsequent dates, for the apprehen-
sion and trial of persons charged with
crimes or misdemeanors

A Regulation for the appointment of the
Ministerial Officers of the Civil and
Criminal Courts of Judicature, and
prescribing their respective duties

A Regulation for re-enacting, with altera-)

tions and amendments, the Regulations

passed by the Governor-General in

Council, on the 7th December 1792,

for the establishment of an efﬁcient

Police throughout the country.

v

ves )

A Regulation for enabling one Judrre of)
Cu cuil to hold the Com ts for the h'mlf-
vearly and monthly gaol deliveries;
and for empowering one of the Judges
of the Provincial Court 0. Appm.l 1

cach division to remain at the Sudder |
Station to transact ce rlain parts of the +
husivess of the Court, winlst the other ||

The whole Act.

Section XI.

The whole Act.

Sections I, II, III,
IV, and V.

Sections TV, V, VI,

VII, VI, IX,
X, XI, XII,
X1V, XV, XVI,
XVII, XVIiI,
XXIIT, XXVI,
XXVII, XXIX,
XLVII, XLVIIT,
XLIX, L, LI,
LIII, LIV, LVI,
LVII, LVIII,

LXI, LXIV, LXV,
LXXIV, LXXV,
LXXVII, and
LXXVIII.

Sections IX and XI.

Sections X, XVI,
XXI1I, XXXI,
XXXII, XXXIII,
XXX1V, and
XXXVIIL

The whols
ton.

Regula-
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Reference to Regulation

or Act. Title of Regulation or Act, Extént of Repeal,

Judges are making the Circuits; and |
for providing against the absence or in-
disposition of the Judges or their Law
Officers, and against vacancies in the
Judicial and Law appointmeuts ... |

Regulation XVI. 1795... | A Regulation for the apprehensio.n and )
trial of persons charged with crimes or | | Section 1V, Clausc

misdemeanors in the Province of Be- 1, 1nso far as it
nares ; for enabling one of the Judges, extends the prbvi-
i liis capacity of Judge of the Provin- sious of Regulation
cial Court of Appeal, to transact certain IX of 1793, whick
parts of the business of that Court | are repealed by this
whilst the other two Judges, as Judges Act, and Clauses
of Circuit, are making the Circuits; 2, 4, and 35, and
and for providing against theabsence the following Sec-
or indisposition of any of the Judges or tious of the Regu-
their Law Officers, and against vacancies lation,

in the Judicial or Law appointments ... J

Regulation XVIIL. 1795...| A Regulation for the establishment of [|Sections X, XX,
an efficient Police in the Province of XXIX, XXX,
Benares Lol XXXT, XXX1II,
and XXXV,

Regulation XXI. 1795 ... | A Regulation for preventing Brahmins in"
the Province of Benares establishing

lkoorhs, wounding or killing their female

relations or children, or sitting dhurna; »( The whole Regula«
and for preventing the tribe of Rauje- tion.

coomars in that Province killing their
female children )

Regulation II. 1796 ... | A Regulation for the guidance of the)
' Zillah and City Magistrates in the
Provinces of Bengal, Behar, Orissa, and _
Benares, in apprehending and bringing | | The whole Regula-
to trial Turopean British subjectsr tion.

charged with acts which may 1'_e11der'

them liable to a Criminal prosecu-
tion

Regulation 1X. 1796 ... | A Regulation for the more certain ascer-)
tainment of*the witnesses whom prison-
ers-committed for trial before the Courts
of Circnit may Dbe desirous to have
examined in their defence; and of the &) The whole Regula= .
causes of the non-atfendance of any tion, ’ :
witnesses named by prisoners or prose-
cutors, to give cvidence before the
Courts of Clreuit sk
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Reference to Regula-
tion or Act.

Regulation XI. 1796 ..,

Regulation II. 1797

Regulation IV. 1797 ...

Regulation XIII. 1797...

Regulation XTV. 1797 ...

Title of Regulation or Act,

aes

TRegulation 111, 1798 ...

A

A

A Regulation for making sundry altera-

A

A

“for postponing the commencement of

Regulation for providing against)
resistance to the processes of the Zil-
lah and City Courts and Police Officers,
as well as for compelling the appear-
ance of persons charged with acts of a r
Criminal nature, who may abscond, or
otherwise evade the process issued’

against them .y

Regulation for defining more specifical-)
ly the responsibility of the landholders
and farmers of Jand in the Province of
Benares, under the charge of the p
Police vested inthem, conformably to
their engagements by Regulation
XVII. 1795 J

tions in, and additions to, Regulation
IX. 1793

Regulation for the occasional exercise)
of Judicial powers by the Assistants to |
the Zillah and City Magistrates in the ¢
Provinces -of Bengal,” Behar, Orissa, |

and Benares

Regulation for empowering  the Court
of Nizamut Adawlut to extend relicf
to certain prisoners sentenced to dey-
ut and pecuniary fines, or to restore
stolen property, or the value of it, and
to remain in confinement until the

completion of their sentences, also for ;
preventing sentences of the same na-
ture in future ; and for drawing the dis-
tinction between the Courts of Civil
and Criminal Jurisdiction more clearly
and obviously )

Regulation for establishing annual)
vacations of thie Civil Courts of Justice;

the half-yearly gaol deliveries during
such vacations ; and for establishing a
fixed order of succcssion in the gool
deliveries of the scveral zillabs and
cities throughent the  Provinees of
Bengal, Behar, Orissa, and Benares...

Regulation for monthly gaol deliveries))
in the ecities of Dacea, Moorshedabad,
and Patna; and for declaring convicts
who may escape from cou{ill(nllent‘>
during their sentences liable to trans. |
portation . sl

The whole Regula-
tion.

Section T1IT.

The whole Reguia-
tion.

The whole Regula-
tion,

The whole Regula- ~
tion.

The whole Regula-
Liou.

The whole Reguia-
tion.




ACT No. XVII or 1862.

Reference to Regula-

tion or Act. Title of Regulation or Act. Extent of Repeal.

Regulation IV. 1799...| A Regulation for the trial of persons} The whole Regula-
. charged with crimes against the State .. tion,

Regulation VIIL 1799... | A Regulation for certain modifications of )
the Mahomedan law in cases of murder; | | my ., 1000

and to explain parts of Regulation XXI & Regula-
|

tion.

of 1795, and Regulation V of 1797, 1n
cases of dhurna ...

Regulation X.  1799... | A Regulation to prevent delay in the?
transmission of the records of trials |

veferred to the Court of Nizamutr The whole

Adawlut ...

Regula-
tion.

Regulation IIT! 1801...| A Regulation for putting a stop to the)
practice, which prevails in many parts
of the Company’s Provinces, of parties |
in Civil suits preferring unfounded | | my =
accusations of perjury against the ‘ ¢
witnesses in such suits and unfounded
charges of subornation of perjury
against the adverse parties in such
suits .y

Regula-

~

tion.

Regnlation VIII, 1801... | A Regulation for modifying the Maho-1
medan law in certain cases of kutl khota, | | The whole Regula-
or gceidental homicide, and in other tion.

cases of the like nature '

Regulation VI. 1802... | A Regulation for preventing the sacrifice | The whole Regula-
of children at Saugor and other places .. tion.

Regulation VI, 1803... | A Regulation for the guidance of the)
Magistrates of the several zillahs in the
Provinces ceded by the Nawah Vizier to fi +h

the Honorable the English East India t}on’t WSI " excﬁ’i
Company, in apprehending persons 10(111 \f)Xé(::[‘l[ons
charged with crimes or offences, and ant AaaLy.
bringiug them to trial J

The whole Regula-

Regulation VIIL 1803... | A Regulation for the establishment of &7

Court of Circuit for the trial of persons | | 'rom Section V to

charged with criwes, in the Provinees 3| Section XLI, both
|

ceded by the Nawab Vizier to the Honor- inclusive.
able the Bnglish Last India Compavny ... J
Regulation VITI[1805 ] A Regulation for “extending the jurisdic-"] 7"The~whole  Regula-

| tion, with exc
’ tionto Sectious
l
!
{

tion of the Nizamut Adawlut to the Prov. |
inees ceded by the Nawab  Vizier to
the Honorable the English Tast India |
Company ...

i
NXIV,and XXV,

v J
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Reference to Regula-

tion or Act. Title of Regulation or Act. Extent of Repeal.

Regulation XTI. 1803 ... | A Regulation for the appointment of)
the Ministerial Officers of the Civil and
Criminal Courts of Judicature in the
Provinces ceded by the Nawab Vizier
to the Honorable the English East
India Company v

.| Sections XI1 & XTIV,

Regulation XX. 1803 ... | A Regulation for the trial of persons)
charged with crimes against the State,
in the Provinces ceded by the Nawab {
Vizier to the Honorable the English
East India Company )

The whole Regula-
tion.

Regulation XXXV. 1803 | A Regulation for the establishment of")
an efficient system of Police in the || Section III, Clauses
Provinces ceded by the Nawdb Vizier »| 3, 4, and 5, and

to the Honorable the Xnglish East Section X,
India Company .y
Regulation L. 1803 ... | A Regulation for extending, with modi-"

fications, to the Criminal Courts, the
rules prescribed in Regulation IV.
1793, for procuring the attendance
of witnesses and requiring oaths or
solemn declarations from witnesses in
~ the Civil Courts, and for explaining
tlhose rules in their application to par-
ticular forms of oath by the Coults,
Civil and Criminal .

The whole Regula-
tion.-

Regulation LIII. 1808 ... | A Regulation for determining the punish-"
ment to be adjudged by the Crimi-
nal Courts of Judicature, in cases
wherein a discretion is left by the
Mahomedan law; for defining the
crime and punishment of robbery by
open violence; and for declaring what >
convicts shall be hereafter liable to
transportation, or to banishment; as
well as the punishment of such as may
return from transportation, or escape
from confinement, during the periods |
of their sentences

The whole Regula-
tion.

Regulation ITI. 1804 ... | A Regulation for providing against re-)
' sistance to the processes of the Zillah
Criminal Courts and Police Officers,

as well as for compelling the appear-

ance of persons charged with acts of a
eriminal nature, who way abscond,

or otherwise evade the process is'sued
against them: for rendering prosecu-
tions instituted for the rvecovery of
losses sustained by theft and robbery,

i




ACT No. XVII or 1862.

Reference to Regula-
tion or Act.

Title of Regulation or Act,.

Regulation IV. 1804

Regulation IX. 1804

Regulation III. 1805

Regulation VII, 1805

+++ | A Regulation for extending to the con-)

Extent of Repeal.

cognizable in the Courts of Civil |
Judicature ; and for ascertaining the
responsibility in such cases of Teh- }
seeldars of places held khaum, for
amending certain parts of Regulation
VI 1803, for preventing the offence
of dhurna, and for preventing the
tribe of Raj Koomars killing or causing
the death of their female children in
the Provinces ceded by the Nawab
Vizier to the Honorable the English
- East India Company

-

Justice in Criminal cases in the Zillah

A Regulation for the administration o
of Cuttack

A Regulation for altering the denomina--
tion of the Court of Circuit and the
Provincial Court of Appeal for the
‘division of the ceded Provinces ; for the
administration of justice in criminal
cases, in the conquered Provinces in
the Doab, and on the right bank of the
river Jumna, and in the Territor
ccded to the Honorable the Englisg
liast India Company in Bundlecund
by the Peishwa .

for the exemplary punishment of rob.

A Regulation to make further provision
bery by open violence

quered Provinces situated within the
Doab and on the right bank of the
river Jumna, and to the Territory
ceded to the Honorable the English East
India Company in RBundiecund by
the Peishwa, such of the Laws and

Regulations established for the inter- >

nal Government - of the Provinces
ceded by the Nawaub Vizier to the

The whole Regula~

tion,

Proviso in Section

VIL

So much of theRegu-

lation as extends
the whole or any
part of Regulations
VI, VII, VIII,
XX, XXXV, and
LIIIof 1803, which
arerepealed by this
Act, to the Districts
meontioncd in Bee-
tions Ill and IV ;
Sections Vand VI ;
and the proviso in
Section XI,

The whole Regula-

tion.

Seetion XIV.

Honorable the Fnglish ¥ast India Com.
pany, as have not been already extended
~to those Territories, and for revising
and amending certain parts of the said
Laws and Reg




Act No. XVII or 1862.

Reference to Regulak:

tion or Act.

Title of Regulation or Act.

Extent of Repeal.

Regulation I. 1806

Regulation XII. 1806 ...

‘Regulation XV. 1806 .

Regulation ITI. 1807

Regulation IX, 1807 ...

=

A Regulation for abolishing the jurisdiction
of Zillah Moorshedabad and annexmg
the Mehals composing it to the juris-
dictions of the City of Moorshedabad and
Zillah Beerbhoom ; for altering the ju-
risdiction of the Courts of Circuit and
Provincial Courts of Appeal of the divi-
sions of Calcutta and Moorshedabad ;
for fixing the order of holding the half-
yearly jail deliveries in those divisions,
and in the divisions of Benares and
Bareilly; : for rescinding such parts of
the existing Regulations as restrict the
senior Judges of the Courts of Circuit
from proceeding upon the Circuit in
their respective divisions; and for ex-
tending the authority of the Courts of
Nizamut Adawlut and Sudder Dewanny

Adawlut in certain cases e

A Regulation for annexing the Pergunnahs
of Sonk, Sonsa, and Sahar, situated on
the right bank of the river Jumna, to
the jurisdiction of the Zillah of Agra,
and for extending to those Pergunnahs
the Laws and Regulations established
for the internal Government of the ced-
ed and conquered Provinces

A Regulation for the amendment of cer-)

tain parts of the provisions contained in
Clauses 2 and 3, Section 11, Regulation
I1. 1796, and - Clauses 2 and 3, Section
XIX, Regulation VI. 1803, and of the
rule contained in Section VII, Regula-

tion V. 1799 Ny

A Regulation to provide more effectually
for the punishment of perjury, subor-
nation of perjury, and forgery

A Regulation for explaining and amend- )

ing the existing rules of criminal
process, and for defining in ccrtain
cases the powers and dutics of the
Police Officers, of the Zillah and City
Magistrates an d of their Assista ints, of

Court

the Conrts ()I C nLLut and of Lh(
of N 7 bA S

'}

?

1

P

L

Sections VI, VII
VIII, and IX.

)

-
Section IT1I in so far

as it extends the

parts of Regula-
tion IX of 1804
and Regulation

VIIT of 1805, and
the other Regula—'
tions therein refer-
red to, which are
repealed by this
Act.

The whole Regula-
tion.

The whole Regula-
tion.

dhe w hole. Regula-
tion.




Act No. XVII or 1862.

Reference to Regula-
tion or Act.

Title of Regulation or Act.

Extent of Repeal.

Regulation XIV.1807...

Regulation VIIL 1808...

Regulation 1. 1810

Regulation VI. 1810 ...

Regulation XIV. 1810...

Regulation 1. 1811

Regulation V11, 1811....

A Regulation for amending the system of)
Police established in the Province of
Benares and in the ceded and conguer-
ed Provinces within the divisions of '>
Bareilly and Benares ; also for extending
to those Provinces the provisions con-
tained in Regulation XIIL 1807, for the
appointment of Ameens of Police J

A Regulation for the more exemplary )
punishment of robbery by open vio- |
lence ; and for modifying the rules in
force respecting trials referred to the |
Court of Nizamut Adawlut o)

A Regulation for occasionally dispensing
with the attendance and futwa of the
TLaw Officers of the Courts of Circuit

to which Zemindars and others shall be
subject for neglecting to give dueinfor-
mation of robberies,
ing robbers

A Regulation for defining the penaltiesl

and for harbour-

e )

A Regulation for defining the powers of )
the Court of Nizamut Adawlut in cases
of pardon and mitigation of punishment;
and for declaring the competency of the g
Courts of Circuit to admit prisoners to | .
bail, in certain cases, during a reference [
of their trials to the Nizamut Adawlut)

A Regulation for making more adequate)
provision for the punishment of persons
found guilty of the offence of breaking
into houses, tents, or boats; for
subjecting to exemplary punishment

apersons receiving or purchasing plun- L
dered or stolen property; and for
granting licenses to gold or silversmiths,
braziers, or coppersmiths, sironsmiths,
pawn-brokers, retail vendors of brass
or copper-wares, and pykars or itinerant
dealers in second-hand articles s )

A Regulation for limiting and better de-)
fining the powers of the Police Da-
rogabs, and of Zemindars invested with
tlic charge of the Police, with respeel p
to persons charged with or suspected
of the commission of public -crimes

auns oucuees

L

Section XI, Clauses

7,8,9,10,11,and 12,
Section XX, and
Section XXI.

The whole Regula-
tion.

The whole Regula-

tion.

Sections I1T, IV, and
V.

The whole Regula-
tion.

The whole Regula-
tion, except so
‘much of Section X
as declares land-
holders and others
accountable for the
early communica-
tion to the Magis-
trate of informa-
tion, respecting re-

ceivers of stolen
goods.
The whole Regula-

Lo,




ACT No. XVII or 1862.

Reference to Regulation
or Act.

Title of Regulation or Act,

Regulation X. 1811

Regulation XIV. 1811 ...

Regulation IT1. 1812

Regulation VII. 1813 ...

Regulation IX. 1813

Regulation VIII. 1814...

Regulation XI. 1814

e
.

o
o

Regulaiion XV, 1814

A Regulation for preventing the importa-")
tion of slaves from foreign countries, |
and the sale of suchslaves in the ter-
ritories immediately dependent on the
Presidency of Fort William

A Regulation for amending the pro-)
visions of the existing Regulations
respecting the punishment of crimi-
nals by transportation, and for modify- >
ing the rules in force regarding the
Offices of Judge and Magistrate of
the Twenty-four Pergunnahs v

A Regulation for amending some of the [
rules at present in force in regard to
the conduct of inquiries into charges
of a Criminal nature, and for estab-<
lishing additional provisions with a
view to the more effectnal apprehen-
ston of Criminals

A Regulation for extending to the Ceded
and Conquered Provinces the provisions
contained in Regulation II1. 1801, aud
in  Section XIII, Regulation VIII.
1794, and for rescinding parts of. Sec-
tions XTI and XV, Regulation I, 1803...

v

A Regulation for restoring the punish-'
ment of transportation

XNy

countained in Clause 2, Section IV,
Regulation IIT. 1812, of
murder, arson, and theft

A Regulation for extending the provision I(
q

to cases

A Regulation to make further provision
for the punishment of persons convict-
ed of breaking into, or attempting to
break 1into, houses, tents, boats, or
other places of habitation, or iu’co,>
ware-houses or other places used for
the custody of property, with an intent
to steal e )

~

gulation to define the punishment
to which persons couvicted of two m'z
more -clences shall, in certain cdses, be g

g‘g_b: 2
i

Extent of Repeal.

Section 11T,

The whole Regula-
tion.

Sections IT and ITI,
so much of Section
IV as provides a
punishment for the
offence mentioned
in the Section,
Section VI, and
Section XII.

Section II1.

The whole Regula-
tion.

So much of Section
IT as provides a
punishmeutfor the
offence mentioned
in the Section.

The whole
tion.

Regula-

The whole
tion,

Regula«

B




ACT No. XVII or 1862.

Refercuce to Regulation

or Act. Title of Regulation or Act. \ Extent of Repeal.

TRegulation X1V, 1816... | A Regulation to provide more effectually
for the management of the public
Jails; and to enable the Magistrates
to maintain good order and discipline
in those Jails; as well as among the
prisoners employed on the public roads
or other public works. Also to place ;! Sections IX and XV,
the Jail at Alipore in the vicinity of
Calcutta under the inspection and
control of the Court of Nizamut
Adawlut; and to provide for the trans-
portation of couvicts to the Island of
Mauritius or its immediate dependencies. J

Regulation XVIL. 1816.. | A Regulation for the occasional revision’)
of the regular Police and Jail establish-
ments, for the due support and regula-
tion of the establishments of Chowkee-
dars, for amending the rulesin force
for the appointment and removal of | | Section VIII, Clauses
Police Officers, for modifying the con- 3 and 4.

stitution of the Offices of the Superin-
tendents of Police, and for reducing
the miscellaneous business of Courts
of Circuit, and Court of Nizamut
Adawlut

>,

Regulation XVIIL. 1817.. A Regulation to provide for the more) lmy. whole Regula-

effectual administration of Criminal .
Justice in certain cases J tion.

Regulation XX. 1817 ... A Regulation for reducing into one Re-V| -
gulation, with amendments and modifi- | | Clauses 3 and 4 of
cations, the several rules which have Section VI,Clauses
been passed for the guidance of Daro- 5, 6, and 7 of
gahs and other subordinate Officers Section + VIII,
of Police; for modifying the existing Sections 1X, X1I,
rules concerning the resistance or XIII, X1V, XV,
evasion of Criminal process, and for XVI, XVII,
requiring further aid to the Police XVIII, XIX, XX,
in certain cases, from proprietors-and XXII, XXIIT,
farmers of land and their local mana- XXTV, XXV, and
gers, as well as from the munduls and | | XXVI.

other heads of villages

Regulation VI. 1818 ... | A Regulation for providing against the"

| protracted confinement of persons
charged with Criminal offences, during
the examination of such charges
before the Magistrates; and for de-
fining the powers of the Conrts of
Cireuit at the Sudder  Stations  of
those Courts with respect to persous
committed ovheld to bail by the Magis-
trates  for trial  at the periedical
Scssions of Jail delivery i

The whole Regula-
tion.




ACT No. XVII or 1862.

TReference to Regulation

or Act Title of Regulation or Act. Extentof Repeal.

Regulation VIIIL. 1818... | A -Regulation for rescinding part__of’)
Clause 6, Section II, Regulation
LIII. 1803, for modifying some of
the existing rules relating to the
requisition of security for good beha- q The whole Regula-
viour; and for providing for a fevi- tiou.

sion of the cases of certain classes of
prisoners detained in confinement, on
failure to furnish security for their
good behaviour and appearance o

Regulation X1I. 1818 ... | A Regulation for extending the powers)
of the Magistrates and Joint Magis-
trates in the trial of persons charged
with breaking into houses and other
places of habitation, or into ware-
Liouses or other places used for the L The whole Regula-
custody of property, with an intent tion.

to steal; or charged with theft, or
with buying or receiving stolen pro-
perty, knowing the same to have been
stolen, or charged with escape from
Jail or other place of confinement ... ]

Regulation 11121819 ... | A Regulation for extending the provi-
' sions of Secction X, Regulation VIII. | [The whole Regula-
1818, to roblers not being dacoits or tion. -
gang robbers .

Regulation VIL 1819 ... | A Regulation for declaring certain mis-
demeanors punishable by the Magis- The whole Regula-
trates, and for defining the punish- tiom.

ment to Le adjudged in such cases

Regulation IV, 1820 ... | A Regunlation for declaring the power )
of the Magistrates to give effect to |
Military sentences in certain cases ; for
providing for the more efficient exer-
cise of the control of the Courts of »
Circuit over the sentences of the Ma-
gistrates in certain cases; and for
amending Clause 2, Section III, Re--

The whole Regula-
tion.

gulation XTI. 1818 SNSRI
Regulation VII. 1820 ... | A Regulation for altering the punish-11mue whole Reeula
» ment and form of trial in cases of tion Chant
dliurna )
Regulation 111, 1821 ...| A Regulation for’ extending, In special)

cases, the powers of Assistants to the |
Magistrates, for-empowering the. i ‘
doo and Mahomedan TLaw Officers of1

the Zillah and City Courts and Sudder
Ameccus to try and determine petty
thefts sud other Criminal coses of o




ACT No. XVIT or 1862.

Reference to Regulation -
or Act.

Title of Regulation or Act.

Extent of Repeal.

Regulation I, 1822 ..,

Regulation IV, 1822 ...

Regulation VIII, 1822...

Regulation I1. 1823 ...

Regulation IV, 1823 ...

trivial nature, when referred to them
by u Magisteale ; for limitiug the period
of appeal in Foujdaree cases; for re-
scinding parts of Section XII and
Section  XVII, Regulation XZXII.
1816 ; for modifying some of the rules
in force relative to the rate and collec-
tion of the assessment lcvied for the
maintenance of Chowkeedars of Police ;
and for vesting the Magistrates with
certain powers in regard to persons
travelling throngh or assembling with-
in their jurisdictions under suspicious
circumstances

'

XLIX. 1793, Regulation XXXII.

A Regulation for amending Regula’cionwF
1808, and Regulation V, 1809 e J

tual administration of Criminal Justice
in certain cases

A Regulation to ‘provide for the more eﬁ'ec-l

A Regulation to declare that persons)
charged with crimes and misdemeanors
must ordinarily be brought to trial at
the Foujdaree Court or Sessions of the
District in which such crimes or mis- &
demeanors may be pevpetrated; and to
vest the Governor-General in Council
and the Nizamut Adawlut with a dis-
cretionary power as to the place of trial J

A Regulation for the morc effectual sup-
pression of affrays

A Regulation for declaring the intent of)
Section X1V, Regulation VII. 1794,
and for prohibiting the Judges of Cir-
cuit, holding the gaol deliveries, from
trying any case in which the prisoner
or prisoners may have been committed
for trial by themselves in the capacity
of SBuperintendent of Police, Magis-
trate, Joint Magistrate, or Assistant
Magistrate, for modifving the third
and fourth Clauses of $3ecetion 11, Jte-

gulation X1V, 1811, and for rescinding:

Bections IV and N

1814, and Sections 1

V1814 o

lation X0

e

The whole Regula-

tion,

The whole Regula-

tion,

The whole Regula-

tion.

The whole Regula-

tion,

The whole Regula-

tion.

The whole Regula-

tion.



ACT No. XVII or 1862.

Refcrenceo?inegulatxon Title of Regulation or Act. Extent of Repeal.
Regulation VI, 1824 ... | A Regulation for defining the course of

proceeding to be pursued by the Ma-
gistrates with respect to individuals
charged before them with two or more
! offences in certain cases; for modifying
Clause 2, Section II, and for amend-
ing certain other provisions of Regu-

The whole Regula-
tion.

lation XII. 1818 e
Reguiation X. 1824 ... | A Regulation for modifying and amend-)

o . o ; rce in ! .

ing the rules at present in fol 1 The whole Regula-
regard to the pardon of persons charged »1 = .. =

with or suspected of Criminal |
offences.

Regulation T. 1825 ... | A Regulation for declaring the Judicial}
Officers competent to superintend
the execution of their own process in
certain cases; and for extending 01l o g 0 Reeula.
Officers entrusted with the execution ot tion e
a Mauagistrate’s warrant, OF other )
Criminal process, the powers vested
in Police Officers by certain provisions
in Regulation XX, 1817 1,

Regulation IV, 1825 ... | A Regulation for declaring the Magistrates
and Criminal Courts empowered to )
require recognizances and 'securlty
for keeping the peace in certain cases ; S
and for explaining some of the provi-
sions contained in Regulation VIIL.
1818, relative to security for good
behaviour .

The whole Regula-
tion,

Regulation XII, 1825 ... |A Regulation for dcfining the powers )

of the Courts of Circuit and of the
Nizamut Adawlut in certain cases; for
the uniform punishment of contempts .
of Court in any of the Courts of Judi-"{ | The whole Regulz.-
cature, Civil or Criminal; for exempt- tion,

ing females from corporal punishment
by stripes; and for discoutinuing the
corah as an instrument of punishment
i all cases =

her provision}

b,
-

Regulation XVI, 1825 ... Liegulation to make {urther provisiol
for empowering the Courts of Circuit The whole Reeula.
. to pass sentence in certain Cases of : ¢ higiin
robbery without reference to the Court

of Nizamubt Adawlnt . v

—

tion,




ACT No. XVII or 1862.

Reference to Regulation
or Act.

Title of Regulation or Act.

Tixtent of Repeal.

Regulation I. 1828

Regulation VI. 1828 ...
Regulation VIIIL, 1828...
Regulation VI. 1829

Regulation VIIL 1829 .

Regulation XII. 1829 ...
Regulation XVII. 1829,
Regulation IV, 1830

Regulation VIII, 1830...

Hegalation VI, 1831

Vo

A Tegulation for empowering tho Gov-
ernor-General in Council to commute
sentences of imprisonment for life in
the Alipore Jall to transportation for
life to any of the British Settlements
in Asia in certain cases . J

]
|
I

A Regulation to explain the intent and
meaning of certain parts of Regulation
I1. 1823

A Regulation for enlarging the powers
of the Magistrates with regard to the
offence of aflrays

A Regulation for extending the powers)
of the Magistrates and Joint M:ams-
trates in certain cases of theft g

A Regulation for rescinding such parts)
of the existing Recrulatlons as prescribe
forms for peuodlml reports, calendars,
registers, or other statements to be
furnished by the Civil or Criminal
Authorities, and reguire the same to
be forwarded at periods specified, and >
declaratory of the power to prescribe
the forms of such -statements vested
in the Courts of Sudder Dewanny and-
Nizamut Adawlut, by Regulation X.
1796, Section I11, and Regulation XXJ

1803, Section III

A Regulation for modifying the prov1-
sions of Regulation XTI, 1825

Suttee, or of burning or burying alive
the widows of Hiundoos, illegal and
punishable by the Criminal Courts

A TRegulation to explain the intent and
meaning of Clause 4, Section I1I, Re-
gulatlon I. 1829

.| A Regulation for declaring the practice of}

A Regulatiou for modifying the existing
rules relative to the enquiry by Ma-
gistrates and Joint Magistrates into (
charges of a criminal nature o)

A Regulation for the uppointent of vue?
o1 More Judo(‘Q, to be ()10&11&111} sta-
i ' "? J“f' for the pm‘po.sc

The whole
tion,

’ The wlole

tion.

The whole
tion.

The whole
tion,

The whole
tion,

The whole
tion.’

Sections IV

The wholg
tion.

The whole
tiou,

Regula-

Regula«

Regula«

Regula«

Regula«

Regula-

and V,

Regula-



ACT No. XVII or 1862.

i

Reference to Regulation

or Act.

Title of Regulation or Act.

Extent of Repeal.

Regulation VII, 1831 ...

Regulation IX. 1831
Regulation II, 1832

Regulation III, 1832

Regulation VI, 1832

Regulation 11, 1834

A Regulation for enabling
functionaries to avail themselves of the |

Adawlut, within the Province of Be-

nares, the Ceded and Conquered Prov-
inces, including the Districts of Meerut,
Shaharunpore, Mozuffernuggur, and
Boolundshuhur, which are now subject

to the Chief Commissioner - at Delhy, |

and the powers and authority of the
Nizamut Adawlut in the Province of
Kumaon and the Saugor and Nerbudda

Territories .y

A Regulation for enabling the Governor-)

General in Council to afford relief to
the Commissioners of Circuit by vest-
ing the Zillah and City Judges, not be-
ing Magistrates, with powers to hold
monthly Jail deliveries within their
respective jurisdictions (whenever that
measure may be deemed advisable),
and for defining the powers and duties
of the Judges or other Officers, not
being in charge of the Office of Com-
missioner, who may be appointed to
hold any Jail delivery while so em-
ployed

A Regulation for the more speedy and

efficient administration of justice in
the Courts of Sudder Dewanny and
Nizamut Adawlut

A Regulation for the better administra-

tion of Criminal justice and the Police
in certain cases -

—_— e ————

N

A Regulation for extending the provi-)

sions of Regulation X, 1811 v}

European)

assistance of respectable natives in the
administration
justice, and for modifying or dispens-
ing with futwas by Mahomedan TLaw
Officers 1 certain trials. e

»

A Regulation for abolishing corporal)

punishment ; for substituting a fine in
certain cases-for a sentence of labor;
and fov the gradual introduction of a

of Civil or Criminal p

—

better system of prison discipline

XII

Sections
XIII1.

and

Sections V and VI,
and so much of
Section VII as
relates to Session
Judge.

Sections IIT and IV.

Secttons IT and III.

Clause 2 of Sec-

tion II,

Sections IV, V, and
VI

The whole Regula-
tion, except See-
tion V1I.




~ACT No. XVII or 1862.

P Reference to Regula- Title of Regnlation or Act Extent of Repeal
tion or Act. & ’ : peal.
MADRAS,
Regulation III. 1802 ... | A Regulation for receiving, trying, aund)

deciding suits or complaints declared .
cognizable in the Courts of Adawlut || Section VIII,
established in the several Zillahs
immediately subject to the Presidency
of Fort St., George .|

Regulation IV, 1802 ... | A Regulation for establishing four Pro-)
vincial Courts of Appeal, for hearing
appeals from decisions passed in the
several Zillah Couwrts; and deflning
their powers and duties, and prescrib- | Section XX.
ing rules for receiving and deciding
upon appeals, and other causes of
which they are declared to have cog-
nizance .y

The whole Regula-

Regulation VII, 1802 ... | A Regulation for the establishment of
' tion.

the Courts of Circuit for the trial of
persons charged with crimes

Sections VIIL, IX,X,
XI, XIII, XIV,
XV, XVI, XVII,
XVIII, XX, XXi,
XXT111, XXIV,
and XXV,

Regulation VIII. 1802 | A Regulation for establishing a Foujdary
Adawlut or Chief Clllmnal Court for
the trial of Criminal cases in the last’
resort

Regulation X1, 1802 ... | A Regulation for the appointment of the’
: Hindoo aud Mahomedan Law Officers
of the Civil and Criminal Courts of
Judicature ‘e

Section VIII.

Regulation XII.1802 ... | A Regulation for the appointment of L WTT YT
© the Ministerial Officers of the Civil j Sections X11, X111

and Criminal Courts of Judicature

Regulation XV. 1803 ... | A Regulation for determining the pun-)
ishment to be adjudged by the Cri-

minal Courts of Judicature in cases

wherein a discretion is left by the Ma-

homedan law, for defining the crime and

punishment of robbery by open violence, | The whole Reculs
and for declaring what convicts shall be | =7 viiole  neguia-
hereafter liable *to transportation, 103

or to banishment, as well as the pl‘nwhv
nent of such as may reurn

transportation, or czeape from co -
ment during ‘.hc pmmcl of thelr sen-

o
enees i S




Reference to Regula-
e tion or Act.

" Regulation I. 1810 ...

Regulation VI, 1811 ...

Regulation VI, 1816

Regulation X, 1816

‘Regulation XI. 18106

ACT No. XVII or 1862.

Title of Regulation or Act.

Extent of Repeal.

Regulation IX, 1816 ...

A Regulation for providing against re-)
sistance to the processes of the Zillah
Criminal Courts, as well as for compel-
ling the appearance of persons charged
with acts of a Criminal nature who may
abscond or otherwise evade the process
issued against them; for extending
and explaining the rules contained
in  Section XXIII, Regulation VI,
1802, and in Section XXIII, Regula-
tion VIII. 1802, ‘and for putting
a stop to the practice of parties in
Civil  suits preferring unfounded ac-
cusations of perjury against the wit-
nesses in such suits, and unfounded
charges of subornation of perjury |
against the adverse parties in such |
suits .y

A Regulation to provide more effectually’
for the punishment of perjury, subor-
nation of perjury, and forgery, and to
alter the provisions in force for the f
payment of afixed reward on the con-
viction of public offenders .y

A Regulation for reducing into one)
Regulation the rules which have been
passed regarding the Office of Native
Commissioners, for modifying and ex-
tending their powers in the trial and &
decision of Civil suits, and for authoriz-
ing them, under the designation of
District Moonsiffs, to discharge certain
additional duties

A Regulation for reducing into one Re-T
gulation certain rules which have
been passed regarding the Office of the
Zillah Magistrate, for modifying and de-
fining his powers; and for transferring
the Office of Zillah Magistrate from
the Judge to the Collector of the

zillah y

A Regulation for constituting the Judges
of the Courts of Adawlut of the several
zillahs, Criminal Judges of their re-
spective zillahs, and for defining their |
powers

~

e )

A Regulation for the establishment of a [
general system of Police throughout
the territories subject to the Govern-
ment of Fort St George

N

L

The whole Regula«
tion,

The whole Regula-
tion,

Section XLIX.

The whole Regula-
tion, except Sec-
tions 1I, ITI, IV,
V, and XLIII,
and Nos. 1 and 2
of Appendix,

The whole Regula-
tion, except Sec-
tion XL and Ap-
pendix,

The whole Regula-
tiow, except Sec-
tlons VIII, IX,
X, XII, XIII,

X1V, and XLVIT,
G




ACT No. XVII or 1862.

Reference to Regula- | Title of Regulation or Act. Extent of Repeal.
tion or Act. :

ing certaln provisions of Regulations | Section II.

Regulation ITIL. 1817 ... A Regulation for explaining and modify.}
1X, X, and XI. 1816

Regulation L. 1818 ... A TRegulation to provide forf tlée more]‘

effectual administration o riminal

justice in certain cases, and to alter p The whole Regula-

certain provisions of the Regulations |

{ in force.

tion.

Regulation IIT.1819 ... | A Regulation to provide more effectuallyw
for the punishment of extortion, op- | | The whole Regula-

pression, or other abuse of authority? tion.

on the part of Native Officers of Police )

Regulation V. 1819 ... A Regulation for rescinding such parts)
of Regulations IX, X, and XI. 1816, The whole Regula-
as disqualify servants of the Govern- tion.
ment from attesting confessions o) '

Regulation IV.1821 ...[A Regulation for giving greater effi-) | myo whole Regul
ciency to the system of Police establish- t'e whole tebél a-

ed in the Provinces subordinate to the tgon,vtza[xcep ec-

Presidency of Fort St. George on ¥ 2

Regulation II, 1822 ... }'A Regulation to provide for the more)
effectual administration of Criminal |

justice in certain cases, and to alter p TltlfonWhOle Regula-

certain provisions of the Regulations
now in force

Regulation VI. 1822 ... | A Regulation. for extending the powers) i
of the Criminal Judges and of the
Courts of Circnit in the trial of per-
sons charged with breaking into
houses and other places of habitation,
or into ware-houses or other places
used for the custody of property, +
with an intent to steal, or charged
with theft, or with buying or receiv-
ing stolen property, knowing the |
same to have been stolen, or charged
with escape from Jail or other place of
confinement ) v

Regulation I, 1824 ...| A Regulation for extending to the Cri-)

minal Courts the rules prescribed in
Section VII, Regulation III. 180%,
for procuring the attendance and evi- |
dence of witnesses

Regulation T. 1825 ... 1" A Regulation to rescind Regulation 1.0

The whole Regula-
tion.

The whole Regula-
tion.

1822, and to alter certain other provi- | The whole Regula

sions of the Regulation in foree, and to V| 70 e
- ) O tion.

provide for the more prompt and eflec-

| tual administration of Criminal justice

i 1n cortain cases ‘

NU




ACT No. XVIIor 1862.

@ Reference to Regulation

or Act Title of Regulation or Act. Extent of Repeal.

Regulation III. 1826 ...| A Regulation for the more easy convie-")
tion of the crime of perjury in certamj The whole Regula-
cases. e t1on.

Regulation IT, 1827 ... | A Regulation for .constituting the Assist-")
ant Judges appointed under Regulation
I. 1827, Joint Criminal Judges of
the gillahs in which they may be {| .

stationed, and for deﬁningythe eitent | Section IIL.
to which the powers of Magistrate shall
be exercised by subordinate Collect-
ors. - : .y

Regulation TTI. 1827 ... | A Regulation for empowering the Govern-"}
- or in Council in certain cases to direct
that persons charged with crimes or
misdemeanors shall be sent for trial or
committal to another Court than that
within the jurisdiction of which the
~offences charged were committed v )

The whole Regula-
tion.

BRegnlation VI. 1827 ... [ A Regulation for explaining the provi-
sions of Clause 1, Section V, Regula-
tion XV. 1803, and Clause 4, Sec-
g ' " tion IIT, Regulation VI. 1822; for
moking further provisions against the
offence of counterfeiting the Coin ; for ||
declaring Magistrates empowered to
take recognizances and security for
keeping the peace in certain cases ; for ¢
enlarging the power granted to Magis-
trates by Clause 1, Section III, Re-
gulation II. 1822; for modifying and |
amending the rules in force relating to
the requisition of security for good
behaviour ; and for subjecting to com-’
pulsory labor persons unable to find the
security reguired eer)

The whole Regula-
tion,

So much of Section
IV as provides for
Native Judges be-
ing guided by Re-

Regulation VIIL 1827...| A Regulation for granting to Native | gulation X. 1816,

Judges jurisdiction in Criminal cases ... Seetions  V, VII,

VIII, X, XI, X1I,

. XIII, and Cilauses

3 and 4 of Section -

L X1V,

of trial by Jury into the Criminal Judi-
cature of the Territories subject to the
Presidengy of Fort Saint -George v g

The whole Regula-
tion. :

Regulation” X. 1827 ... | A Regulation for the gradual introduction’¥




"ACT No. XVII or 1862.

Reference to Tegulation| .

or Act,

Title of Regulation or Act.

‘Extent of Repeal.

Regulation VIII,.1828.....

Regulation IX. 1828 ...

Regulation VI, 1829

Regulation VIII. 1829...

Regulation I1. 1830

Regulation II, 1831

Regulation III. 1831

Regulation VIIT, 1831 ...

A Regulation for abolishing the use of |
the rattan as au 1nstrument of punlsh-
ment, and for substituting, 1in lieu
thereof the cat-o’-nine-tails

A Regulation for rescinding such pmts}

of the existing Regulations as prescribe |
forms for periodical reports, calendars, ‘
registers, or other statements to be}
furnished by the Civil or Criminal
"Courts, and require the same to be
forwarded at periods specified

ments contained in Section VIII, Regu-

e J
A Regulation for modifying the Enact-
lation I.. 1825

A Regulation for the punishment of the
fraudulent appropriation or the un-w
lawful and malicious obliteration or
destruction of Judicial Records, and for '>
defining the course of proceeding tol
be observed in bringing to trial persons
charged with perjury or subornatlonjl

of perjury before certain tribunals

A Regulation for abolishing the use of
the corah as an instrument of pun-
ishment, and substituting, in lieu there- {
of, the cat-0’ nine-tails

A Regulation for modifying the provi-)
sions contained in Regulation VIII. |
1827, which require that persons com- |
mitted for trial before the Court of |
Circuit by a Native Criminal Judge, p
shall be sent to the Criminal Judge, or |
the Joint Criminal Judge of the Zillah, |
in order to their being tried by the]
Court of Circuit

effectual administration of Justice in

A Regulation to provide for the more
certain cases

A Regulation for vesting in single Judges?
of the Courts of Sudder and TFoujdary |

Adawlut, and in single Judges of- the] '

tain restrictions, the power now exercis-
ed by two or more Judges of those Courts

Provincial Courts of Appeal, under cer-
"
respectively !

The whole Regula-
tion,

The whole Regula-

tion.

The whole Regula-
tion.

The whole Regula-
tion.

The whole Regula-
tion,

The whole Regula-
tion.

The whole Regula-
tion.

Section V.

&



ACT No. XVII or 1862.

Reference to Regula-

tion or Act.

Regulation VIII, 1832 ...

Regulation IX. 1832 .

Regulation X111, 1832 ...

Regulation II. 1833 ...

Regulation

Regulation

Regulation TII,
Iv.

Regulation

XI.

Regulation

Title of Regulation or Act.

Extent of Repeal.

A Regulation for rescinding Clause 2,
Section VII and Section VIII, Regu-
lation IV, 1821

A Regulation for the punishment of false
accusations preferred to a Head of |
Distriet Police, or Police Officer vested =
with the powers of a Head of District |
Police. :

effectual administration of Criminal

A Regulation to provide for the more
g p
justice in certain cases

IIT. 1833 ...

I 1834 ...

1827 ..

1827 ..,

1827,

A Regulation for exempting females from
corporal punishment by stripes

A Regulation for conferring upon Sudder)
Ameens jurisdiction in Criminal cases, |
and for extending the Civil jurisdiction >
of Registers, Sudder Ameens, and |
District Moonsiffs .

A Regulation for the punishment of per-
sons convicted of treason or rebellion, ..

BOMBAY.

A Regulation for defining the constitution
of Courts of Civil Justice and the
powers and duties of the Judges and
Officers thereof

A Regulation prescribing the forms of [
proceeding of the Courts of TLaw in|
Civil suits and appeals, and rules for the™
trial of the same ,L

A Regulation for defining the persons |
subject to the operation of the Regula-
tions  on Criminal Judicature, under
what circumstances foreigners may be
given up to the Government to yhich
they belong, and under what circum-
stances Government may exercise a con-
trol over the residence and persons of

emigrants and their descendants

The whole Regula-
tion.

The whole Regula-
tion,

The whole

Regula-
tion.

The whole Regula-
tion.

Section IT.

The whole

Regula-
tion. ,

Sectiont XXX VI.

Clause 4, Section
XXXI1V, also.
Section LII, and
Sections LIV and
LV,

| The whole Regula-
tron,




ACT No. XVII or 1862.

Reference to Regulation

or Act. Title of Regulation or Act,

Extent of Repeal.

|

Regulation XII. 1827 ... | A Regulation for the establishment of a
system of Police throughout the Zillahs
subordinate to Bombay, for providing
‘rules for its administration, and for
defining the duties and powers. of all
Police Authorities and servants o

~

A Regulation for defining the constitution
of Cowrts of Criminal Justice, and the
funetions and procecdings thereo!

' ;Reg.&ﬂé{ion XIIT, 1827...

f‘ The whole Regula-

tion, with the fol-
lowing exceptions :
Section I, in as far
as 1t applies to the
Zillah Magistrate ;
Clause 1 of Section
111, in as far as it
relates to the Police
fanctions of the
Zillah Magistrate ;
Clause 2 of Section
1IT; Clause 5 of the
same Section in as
far as it extends to
the Zillah Magis-
trate; Section IV,
in as far as it ex-
tends to Assistant
Collectorsincharge;
Section VI; Clause
4 of Section X;
Clause 1 of Sec-
tion XITII, in as far
as it regulates the
endorsement and
record of warrants
issued by Magis-
trates; Clauses 1,
6, 7, and 8 of Sec-
tion XIX ; Section
XX; Clause 1 of
Section X XTI, in as
far as it relates to
_ thesuperintendence
of Village Police;
Clause 2 of Section
XXVII; Section
XXX ; Clause 4
of Section XXXI;
Sections XXXVII,
and XL; and
Chapter VI,

Sections IV, V, VI,
X, XI, XII, and
XTIII; Chapters 11T
and 1V; Sections
XXIX and XXX;
Clauses 1 and 2,
Scetion XXX,
Clause 3 of Section
XXXTIT and the
whole of Chapter-
VI, except Clause

[

3ol Section



ACT No. XVII or 1862.

Reference to Regulation
or Act.

Title of Regulation or Act.

Extent of Repeal.

Regulation XIV. 1827 ...

Regulation X'V, 1827

Regulation XXIII. 1827,

Regulation XXX. 1827.

Regulation XVII, 1828,

Regulation III, 1830

Regulation TV, 1830

offences, and "specifying the punish-
ments to be inflicted for the same

A Regulation coutaining rules under which
landholders may be invested with Police
authority within their respective lands,
or other convenient limits and deprived P
of the same; and declaring the mode of
procedure to be followed in regard to
them in Criminal matters

A Regulation for defining crimes andé
\
1

X,

A Regulatlon imposing certain restric-")
tions on money transactions between
persons filling certain Civil Offices and
others, and on the employment of
individuals with whom they may have
such transactions by the said Officers
in official capacities: on the possession
of landed property by Europeans and
Americans, and on the general use of
Uniforms and Badges

see )

A Regulation enacting certain modifica-
tions of Regulations X1I, X1II, XIV,

and XV of 1827 with reference to the )

Zillahs of Poona and Ahmednuggur ...

A Regulation to provide for the punish-
ment of the crime of conspiracy ...

A Regulation rescinding Regulations VIII
and XII of 1828, and vesting the
Criminal Judges with the powers and
functions of Session Judges.

A Regulation rescinding “such parts of )
]xu’ulatmu XII of 1\‘)7, as vest the |
Criminz! Judge with Tolice Jurisdie- >

tion of the \Iaszrtmtc and his Assist- |

ants . /l

s

XXXIV,in as far
as 1t authorizes the
occasional substitu-
tion of aletter fora
summons, and ex-
cept Clause 9 of
the same Section.
Clause 2 of Section
XXXVI and
Clauses 1 and 2 of
Section XLIII.

The whole Regula-
tion, except Clause
2 of Section III,
and Sections XX
and XXIII.

The whole Regula-
tion.

The whole Regula-
tion.

The whole Regula-
tion,

The whole Regula-
tion.

The whole Regula-
tion, except Sec-
tious II, IV, VI,
and VII.

The whole Regula-
tion, cxcept Clause
1 of Section I,
and Scction 11,




ACT No. XVII or 1862.

Reference to Regula-
tion or Act.

Title of Regulation or Act.

Extent of Repeal.

Regulation XVI. 1830...

Regulation XIX. 1830...

Regulation V. 1831

Regulation VIII, 1831...

Regulation IX. 1831

Regulation IIT, 1833

Regulation VII. 1833 ...

Regulation VIII. 1833. ..

I Press Co

A Regulation to rescind that
Clause 2, Section XXVI, Regulation
XIV. 1827, which exempts persons
assisting at rites of self-immolation
from the penalty of murder; and de-
claring the punishments to which per-
sons shall be liable who may assist or

use force or violence in the commission

of such acts

o)

A Regulation providing for the appoint-

part of")

\]

ment of a Joint Session Judge within %

the Zillah of Poons

A Regulation for making persons effect-
ing an escape from custody, unaccom-
pauied by force, liable to the penalties
prescribed in Regulation XIV, Sec-
tion XXIV, 1827

A Regulation for modifying the jurisdic-
tion of Session Judges and Judicial
Commissioners

A Regulation for modifying the rules
under which landholders may be in-
vested with Police jurisdiction

A Regulation for the more efficient ad-
ministration of Police in certain large
Towns situated in the Zillahs subor-
dinate to Bombay

A Regulation for modifying the provi-] |

sions in force for the trial and punish-
ment of persons exceeding twélve in
number assembling for riotous or rebel-
lious purposes, not amounting to trea-
son; and for defining the tribunal
before which persons committing
offences under the designation of un-
lawful attempts to alter the established
laws, or disturbing the peace
Foreign States, may be tried

A Regulation for modifying Section IX
of Regulation 111. 1830, and introduc-

ing a more suitable arrangement for

the performance of the annual Circuit
by the Judicial Commissioners

of

e

r
|

)

d
|

|
8

-

\
l

S

.

The whole Regula-
tion.

The whole Regula-
tion.

The whole Regula-
tion:

The whole Regnla-
tion, except Sec-
tion I,

The whole

tion.

Regula-

The whole

Regula-
tion,

The whole
tion.

Regula-

The whole
tiomn.

Regula-




